
(Dipam Kumar Das-VS-State of Assam)

Misc (Crl) Bail Case No 399 of 2O22

(Present: N. Goswami, Addl. Sessions Judge (FfC), Sonitpur; f.rprr.;

30-08-2022

This is a petition filed u/s 438 of CrPC, with prayer

for an order to release accused/petitioner Dipam Kumar Das

on bail in the event of his arrest in connection with Tezpur PS

Case No. 79t122 uls 4201406 of IPC.

The called for case diary has been received.

I have heard the learned Counsel for the accused

and also the learned Addl PP for the State.

The facts of the case, in brief, are that on L2-07-

2022 an FIR was lodged by one Gautam Kr Das at Lalmati Out

Post under Tezpur PS stating therein that he is working in a

Govt. Job and because of that he has been staying outside

since 1990. After the death of their father, he along with his

two brothers distributed their ancestral land covered by Dag

No. 879, in equal shares. Now, since the informant is nearing

his age of retirement, he is willing to build a residential house

over the plot of land, which he has received as his share in the

landed property, but his brother preventing him from building

the house. The informant has alleged that his brother has also

misappropriated some land documents, bank passbook,

cheque book and fixed deposit certificate. He has also

misappropriated the rent received from their tenants. The,

informant tried to persuade his brother in this regard, but, to

no avail. On the contrary his brother has constructed a car-

shed and cow-shed over his !and.

Based on that FIR, Tezpur PS Case No. 791122

was registered u/s 4201406 of IPC.

The learned Sr. Counsel for the accused/petitioner

has submitted that this is a case of civil nature and custodia!

detention of the accused is not required.
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The case diary reveals that the informant and the

accused/petitioner are brothers and some civil dispute exists

between them. Custodial interrogation of accused does not

appear to be necessary in this case. Even then since the IO is

looking for the accused, he is under a reasonable

apprehension that he may be arrested in connection with this

case.

Considering these aspects of the matter, it is

hereby ordered that in the event of his arrest in connection

with Tezpur PS Case No.79U22 uls 4201406 of IPC, the

accused/petitioner Dipam Kumar Das shall be released on bail

of Rs.30,000/- with one surety of like amount to the

satisfaction of the investigating officer. The bail is however

subject to the conditions that :

the accused/petitioner shall appear before the

IO within 7 days of this order and he shall co-

operate with the investigation;

the accused/petitioners shall not make any

inducement, threat or promise to any person

acquainted with the facts of this case so as to

dissuade him from disclosing such fact to the

Court.

Return the case diary in sealed envelope.

Inform the IO accordingly.

With this order, this Misc case is disposed of.
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